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THE VICE-CHAIRMAN (SHRI
JOHN F. FERNAMDES): You just
associate  yoursell. Don’t make a

speech.  You can say whar exactly
you want to say. You are the last
speaker. Please be very brief.
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THE VICECHAIRMAN {SHRI JOHN
F, FERNANDES): Thank you, When
the House debaied this jissue, T don't
think it was the intention of the House
either to discuss the conduct or the judge.
ment of any court because they have
their own jurisdiction, I think Members
were agitated becanse of the Ilimits ex-
ceeded by the judiciary, I hope that the
Government will bring to the notice bf
the Chief Justice of the Supreme Counrt
the views expressed by honourable Mem-
bers, Now, that matter closes bere.
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RE: IME PRESSURE ON THE GOV

ERNMENT OF INDIA TO INTRODLCY
EXIT POLICY IN INDIAN INDUS-
TRIES AND PRIVATISATION OF
PUBLIC SECTOR UNDERTAKINGS

SHRI SIBON ROY {West Bengalj: Mr,
Vice-Chairman, Sir, 1 draw the attention
of the House to a meeting between the
IMF and the Governmeat on 2nd Jfuly,
under article 4. In tha; meeting they
have discussed about clamping bf an Esit
Policy for the workers in Indian 1ndus-
tries. Besides this, reduction of Import
duty, withdrawal of restrictjon on impbrt
of consumer jteras, dismvestment priva-
tisation and many other things were dis-
cussed.  § will not rajse other issues,
But | am concerned with the Exit Po-
licy. Tn 5 communique issued by the
IMF on 16th July, it is said that another
key priority for structural reforms should
be ty  establish more effective  Exit
Policies in order to facilitate the re-dep-
loyment of the resources across the sec-~
tors. The thinng is, this is discussed. But
o communique hag come from the Gov.
ernment  of India wbyut  what has
actualy  transpited on the matter. 1
would mot have been concerned but for
the past record of the  Government
following whatever the TMF suys on the
cconomy of Ministries. In fact, before
the matter is discubsed, the CGovernment
Yias started jmplementing the Exit Policy.

4

5ir, in our Industrial Disputes Aet,
saction 25(k), 25(0) and 25(m) have given
Yome profection to the workers, They
provide thag no factory could be closed
without (he permission of the State Gov
ernment or the appropriate CGovernment
that a worker should be given thres
months’ notice if he {s permanent; anc
tha;y lay-off would be also subject to pee-
mission of Government These are the
provisions of the Acl. Now, a Bill is
iniroduced in the other House seeking to
amend the SICA. While introducing the
Bill, it has been claimed that it iy done
as per the decision of the CMP, But
in the CMP, it has been mentioned that
the SICA will be amended to revamp the
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sick industries, to revive the sick indus-
tries to, protect ths interests  of the
workers in the industries. The three main
objectives, directives, laid down in the
CMP on the question of ameudment of
the SICA are to tevamp, revive and to
protect the interests of workers, Now,
in the Bill which is introduced om the
instruction of the IMF, mothing s men-
tioned about the revival of the industries;
nothing js mentioned about the revam-
ping of the industries. The quasi-judicial
authority of the Board ie, BIFR is
sought through the Bill, to be withdrawn,
deleted. Tn the existing law, it is provi-
ded that a factory will be referred, to
the BIFR oaly when its worth becomes
negative by making continuous losses,
Now, in the Bill j¢ js provideg that any
creditor financial institution  may ap-
peal that a company is in default to pay
dugs for two years or ome year and it
can be referred. And the right of appeal
to the higher court i3 being withdrawg,
the right of appeal to the High Court 1s
being withdrawn; the right of appeal to
the apex court is being withdrawn, under
the provisions of the Bill, If the Bill
is passed, then the liguidation of com-
panies will be automatic; the winding up
of companies will be automatic, Section
25 of the Industrial Disputes Act negates
it by itself.

1 would like to tell the Government
humbly that the Bill will have far-reach-
ing repercussions if pursued with, We
are with the Government and our differ-
cence is also known, We are a Party of
workers, We cannot agiee with any
provisions which hamper the interests of
workers and industries, Therefore, 1
would request the Government through
you, Sir to re-consider the Bill, even
not to proceed with the Bill. We should
not be blamed later, Even if it is pursu-
ed with, it may not be possible for us
to support the Bill. We may bhave to,
we may be compelled to, vote against the
Bill if it is possible, Therefore, T once
again draw the attention of the Govern-
ment to the fact thay all this has been
done at the imstance and instruction of
the IMF, Tt should be stepped,

DR_ BIPLAB DASGUPTA (West Ben-
N. “ay T r wect the  Minister to

[RAIYA SABHA]
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communijcate our feelings to the Govern-

menf, Su? This is a Zero Houwr Men-
tjon.
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THE VICE-CHAIRMAN (SHR1
JOHN F. FERNANDES): Mr, Jibon
Roy- has said thag he is in the Govern-
ment, But I do not think thag he is in
the Government, He is jn the Treasury
Benches. (Interruptions), 1 know. There
are others, He hag to associate himseif
Shri Bratin Sengupta.

SHRI BRATIN SENGUPTA (West
Bengal): I associate myself with Mr.
Jiboa Roy, Sir. Thank you,

RE. NEWSITEM ABOUT LATA

MANGESHKAR'S SINGING AT MID-

NIGHT SESSION AND OPENING OF
A BOTTLE.

SHRIMATI MARGARET ALVA (Kar-
nataka); Sir, I rise with a sense of
deep anguish to bring t¢ the notice
of the House facts that have appear-
ed in the newspapers over the Iast
two days. We are all celebrating the
50th year of freedom. Tt has become
the watchword today, and perhaps,
the most solemn part of the entire
celebration is the function in the
Central Hall of Parliament on the
14th midnight, when we are supposed
to be rekindling the spirit of patrio-
tism and the entire freedom :nove-

ment. Sir, I am not involved with
any of the Committees. T may be
corrected if I am wrong. But I am

quoting reports which have widely
appeared. Mr. Bommai, we are told.
is the Chairman of the National
Celebration Committee, while no less
a person than the Home Minister, is
the Chairman of the Cabinet Com-
mittee for the Celebration. They
are not ordinary people. They should
be knowing what is happening. Now,
T would Ii%e to quote something.
“After Lata Mangeshkar, the Nightin-
gale of India, sings Sare Jahan Se
Acha in Parliament, and after she
has sung those famous lines, she
will open a bottle of a particular



